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DR. PRATAP CHANDRA CHUN-
DER: I may submit that this ques-
tion does not concern this Ministry.

SHR]I VINODBHA]I B. SHETH: Is
there any proposal to give compensa-
tion to the bereaved family?

DR. PRATAP CHANDRA CHUN-
DER: Sir, such a demand has not
been made and I personally visited
the family and no such claim was
made, but still I mentioned when 1
parted company that they might let
me know what I could do in this mat-

ter. v ) T

WRITTEN ANSWERS TO QUES-
TIONS

Rare MSS in Rajasthan

*304. SHRI CHATURBHUJ: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether lakhs of rare manu-
scripts relating to the subject arith-
methic, astronomy, ayurved literature,
culture and history are in the per-
sonal possession of certain organisa-
tions, princes of the former princely
States and the citizens in Rajasthan;

(b) whether in the absence ot
their proper security ang care, these
rare manuscripts are not being utili-
zed by anybody and sometimeg some
of them find their way out of the
country clandestinely; anda

(c) the reaction of Government

thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A large number of ma-
nuscripts relating to various subjects
are in the possession of various orga-
nisations in Rajasthan. Certain pub-
lications like the Oriental Studies in
India and the Directory of Museums

ASADHA 13, 1899 (SAKA)

Written Answers 46

in India mention number of manus-
cripts in the possession of various mu-’
seumgs and organisations. The num-
ber of manuscripts in the personal
possession of the former Princes and
other citizens are not known though
many of them have registered their
illustrated, painted or  illuminated
manuscripts under the Antiquities and
Art Treasures Act, 1972. '

(b) It is true that manuscripts
which are in the personal possession
of individuals are not being utilized
properly. But no case of theft of ma-
nuscripts is reported from Rajas-

than.

(¢) The Government will soon take
decision on the question of extension
of the scope of registration to include
unillustrated manuscripts.
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